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ACTION AGAINST E-PHARMACIES

1878: SHRI K.R. SURESH REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is planning to take stringent action against e-pharmacies, including
banning them completely, following concerns over data privacy, malpractices in the e-
pharmaceutical sector and irrational sale of drugs;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND

FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR)

(a) to (c): In order to regulate the online sale of medicines comprehensively, the Government
had published draft Rules vide G.S.R. 817 (E) dated 28th August 2018 for amendment to the
Drugs and Cosmetics Rules, 1945 for incorporating provisions relating to regulation of sale
and distribution of drugs through e-pharmacy.

The draft Rules contain provisions for registration of e-pharmacy, periodic inspection
of e-pharmacy, procedure for distribution or sale of drugs through e-pharmacy, prohibition of
advertisement of drugs through e-pharmacy, complaint redressal mechanism, monitoring of e
-pharmacy, etc.
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